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Shri Hathi: So far as this decision
of the age Board 1s concerned, I have
very clearly stated that this decision
has been taken with the concurrence
of the Finance Ministry and the Fin-
ance Minister himself Therefore, this

question does not arise, of second
clasg or third class
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Shri Ha hi. So far as others are
concerned, 1t ;s gnly g report It 1s
not Government decision at all.

14.09 hrs,
RE QUESTION OF PRIVILEGE

Shri Hem Barua (Mangalda:) Sir,
may I draw your aitention to a very
relevant point? This morming I sub-
mtted a privilege motion aganst the
hon Home Minrter jn relation to
Madhya Pradesh While making a
statement on Madhya Pradesh the
Home Mimister admufted that the
Governor of the State acted on the
advice of the so-called Chief Mimster
of Madhya Pradesh He ;s not the
Chief Minuster now unlesg he i1s pro-
pped up, because he has lost the ma-
jority in the Assembly Now, this
Governor has behaved in a very par-
tisan manner He was seen 1n the last
AICC meeting In Delhi also attending
that meeting He has betrayed a par-
tisan attitude even in this matter,
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Mr. Deputy-Speker: You have gl-
ready been informed by the Speaker
that he has not given his consent. It
has been disallowed.
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Mr Deputy-Speaker: It js under

consideration with the Speaker
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The Mumister of Parliamentary

Affairs and Communications (Dr. Ram
Subhag Singh): I am not sure whe-

ther the Governor attended the AICC
meeting or not

Shri Hem Barua: I have heen told
by many journalist friends of mune
who saw him 1in that meeting

Dr. Bam Subhag Singh: He did not
attend as a member

—

1411 hrs,
FINANCE (No 2) BILL, 1967
Mr Deputy-Speaker: The House

will now take up the Finance (No 2)
Bill
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Mr Deputy-Speaker: Let the Fin-
ance Mimister move 1t gnd make hs
speech, then we will decide gbout the
time

The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Desai): Bir, I move *

“That the Bill to give effect to
the financial proposala of the
Central Government for the
financial year 1867-688, be taken
into consideration.”

*Moved with the recommendation of the President,



